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.. D. BECAUSE the Applicant's livelihood has been severely
impacted by the ongoing closure of his stone crusher unit,
resulting from Respondents' conflicting notices and delay in
resolving compensation and licensing issues.

E. BECAUSE the prolonged closure of the Applicant's unit
infringes upon his fundamental right to livelihood under
Article 21 of the Constitution, especially as he has complied
with regulatory requirements for his primary crusher.

F. BECAUSE the penalty must be proportional to the
violation. A fine of Rs. 38,56,250/- for a briefly operational
secondary crusher is excessive. The revised amount of Rs.
75,000/- reflects a more proportionate penalty, which the
Applicant is willing to pay.

G. BECAUSE despite multiple representations, including the
one dated 03.09.2024, the Respondents have failed to clarify
the compensation amount or address the adjustment of
auction proceeds, depriving the Applicant of natural justice
and violating the doctrine of legitimate expectations.

LIMITATION

14.That the final notice for payment of environmental 
compensation was sent by the Meghalaya State Pollution Control 
Board on 19.08.2024 and the present application has been filed 
on 29.10.2024 which is within 6 months according to the 
provisions of Section 14 NGT Act.

15. That no other petition and/or application has been filed 
before any other forum.

16. That the application is filed bona-fide.
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payable by the Applicant, whether it is Rs. 75,000/- (Rupees 
Seventy-Five Thousand only) or Rs. 38,56,250/- (Rupees 
Thirty-Eight Lakh Fifty-Six Thousand Two Hundred Fifty 
only). 

B. Direct the Respondents to adjust the proceeds from the
auction of the Applicant's seized property, including
machinery, against the Environmental Compensation as
communicated by the officials of the MSPCB, and provide
clarity on any outstanding liability, if any.

C. Grant interim relief to the Applicant by staying any further
enforcement actions or penalties, including additional fines,
until a final decision on the Environmental Compensation is
provided.

D. Pass any other orders or directions as this Hon'ble Tribunal
may deem fit and proper in the interest of justice and equity.

Place: New Delhi 
Dated: 29.10.2024 

THROUGH 

Dr.�lmei I Sam� 
Counsels for the applicant 

A124/6, Katwaria Sarai, New Delhi - 110016 
nelawnetwork@gmail.com I admin@nesch.in 

+91 9958874724 I +91 9654980557
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PRAYER 

In light of the facts and circumstances mentioned above, the 
Applicant humbly prays that this Hon'ble Tribunal may be pleased 
to: 

A. Direct the Respondents to provide a clear and unam��guous 

clarification regarding the Environmental Compensation


































































